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Copy of athendment in the Chhattisgarh Ru:;les & Orders (Criminal) be forwarded to :-

Joint Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his
Lordship. :

Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information of his
Lordship. |

Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information of his
Lordship.

Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of her
Ladyship. : .

Private Secretary to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. :

Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. i

Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. ! :

Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.

Private Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lerdship. h

Private Secretary to Hon’ble Mr. Justice Bibhu Datta Guru, High Court of Chhattisgarh, Bilaspur for information of his
Lordship. ; . .

Private Secretary to Hon’ble Mr. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. : )

Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization/ Establishment) High Court of Chhattisgarh,
Bilaspur for information. |

Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh).

Advocate General, High Court of Chhattisgarh, Bilaspur for information.

Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.

President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.

The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarly/ Raipur/ Rajnandgaon/ Dakshin
Bastar at Dantewara/ Japjgir—Champa/ Dha}mari/ Korba/ Mahasamiund/ Kabirdham(Kawardha)/ Uttar Bastar (Kanker)
[Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/
Balrampur at Ramanujganj for information., ’

The Principal Judge/Judge, Family Court, ]:Bastar at Jagdalpur/ Bilaspurl Durg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir-
Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Baikunthpur)/
Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajp}m’ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/ Dantewada for
information. :

Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.

The President, Chhattisgarh - State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for|information.

Additibnal Registrar (Judicial/ HCLSC/ Ad:}'n.), High Court of Chhattisgarh, Bilaspur for information.

Registrar Ministerial (C.5.J.A./Vigilance and I&E), High Court of Chhattisgarh, Bilaspur for information.

All Joint Registrar, High Court of Chhatﬁsga:h, Bilas;;ur for information.

Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of Chhattisgarh
for information. g T .
All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

Member Secretary, Chhattisgarh State Legﬁl Services Authority, Old High Court Building, Bilaspur for information.

All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.

Library, High Court of Chhattisgarh, Bilaspur for information.

Senior Court Manager, High Court of Chhattisgarh, Bilaspur for information.

In-Charge, NIC High Court Computer‘ckll, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

official web-site of this High Court.

(Mansoor Ahmed)
Registrar (Vig.) & (I&E)
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Bilaspur, the 29th April 2026

NOTIFICATION

F. No. 8192/Rules/2026.— In exercise of the powers conferred by Article 227 of the Constitution of
India and Section 523 of the Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023), the High Court of
Chhattisgarh, with the approval of the State Government and incompliance of the Judgment dated 15.12.2025
passed by Hon’ble Supreme Court in Criminal Appeal No. 2973/2023, Manojbhai Jethabhai Parmar (Rohit) V/s
State of Gujrat, hereby, makes the following further amendment in the Chhattisgarh Rules and Orders
(Criminal), namely:-
AMENDMENTS

In the said Rules,-
After Rule 240, following rule shall be inserted, namely:-

"Rule 240A: Preparation of Tabulated Charts in all the judgments.- (1). All trial Courts dealing
with criminal matters shall, at the conclusion of the judgment, incorporate tabulated charts
summarizing,

a. Witnesses examined,
b. Documents exhibited, and
¢. Material objects (muddamal) produced and exhibited,

and these charts shall form an appendix or concluding segment of the judgment and shall be
prepared in a clear, structured and easily comprehensible format, as follows,

(a) Standardized Chart of Witnesses: Each criminal judgment shall contain a witness chart
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with at least the following columns,-
(i) Serial Number
(i1) Name of the Witness

(iii) Brief Description/Role of the Witness, such as: Informant, Eye-witness, Medical
Jurist/Doctor, Investigating Officer (1.0.), Panch Witness, etc.

The description should be succinct but sufficient to indicate the evidentiary character
of the witness. This structured presentation will allow quick reference to the nature of
testimony, assist in locating the witness in the record, and minimize ambiguity.

Specimen Chart for Witnesses Examined

Prosecution Name of Witness Description
Witness No.

l. Mr. X Eye-witness

2. Mr. Y Witness of last seen circumstance

3. Ms. Z Medical Jurist

4. Mr. A Investigating Officer

5 Mr. B Complainant/

First Informant

(b). Standardized Chart of Exhibited Documents: A separate chart shall be prepared for
all documents exhibited during trial. This chart shall include,-

(1) Exhibit Number;,
(ii) Description of document;
(iii) The Witness who proved or attested the document.

[lustratively, the description may include: FIR, complaint, panchnamas, medical
certificates, FSL reports, seizure memos, site plans, dying declarations, etc.

The requirement of specifying the witness who proved the document ensures
traceability of proof and assist the Court in appreciating compliance with the Indian Evidence
Act, 1872 (No. 1 of 1872)/ Bharatiya Sakshya Adhiniyam, 2023 (No. 47 of 2023).

Specimen Chart for Exhibited Documents

Exhibit No. Description of the Exhibit Proved by/Attested by
1 Inquest Panchnama/Memo PW-1
2 Recovery Panchnama /Memo PW-2
3 Arrest Memo PW-3
4 Post-mortem Report PW-4
5 FSL Report PW-5

(c). Standardized Chart of Material Objects/ Muddamals: Whenever material objects are
produced and marked as exhibits, the trial Court shall prepare a third chart with:

(i) Material Object (M.O.) Number;
(ii) Description of the Object;

(iii) Witness who proved the Object's Relevance (e.g. weapon, clothing, tool,
article seized under panchnama, etc.)

This enables clarity regarding the physical evidence relied upon.
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Specimen Chart for Material Objects/Muddamals

Material Description of the Exhibit Proved by/Attested by
Object No.

1 Weapon of Offence PW-1

2 Clothing accused/victim PW-2

3 Mobile Phone/Electronic Object PW-3

4 Vehicle PW-4

5 Purse/earrings/identity card PW-5

(2) Special Provisions for Cases Involving Voluminous Evidence: In Complex cases, such as
conspiracies, economic offences or trials involving voluminous oral or documentary evidence, the
list of witnesses and exhibits may be substantially long. Where the number of witnesses or
documents is unusually large, the trial Court may prepare charts only for the material, relevant, and
relied-upon witnesses and documents and in such a case it shall be clearly indicated that the chart is
confined only to such witnesses and documents items. This ensures that the charts remain
functional reference tools instead of unwieldy compilations.

(3) Application to Defence Witnesses and Evidence: The aforesaid directions shall apply, mutatis
mutandis, to all witnesses examined and all evidence adduced by the defence.

(4) Adoption of Specimen Format and Permissible Deviations: The specimen charts provided
herein shall ordinarily serve as the standard format to be fellowed by trial Courts of the State.
Sd/-

(Rajnish Shrivastava)
Registrar General.
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